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for the applicant. The application is admitted. 

Issue notice as to why the impugned order 

dated 18.4.2001 transferring the applicant 

from Kendriya Vidyalaya, Borjhar to Kendriya 

Vidyalaya, Itanagar No.2 shall not be suspended 

returnable by three weeks. List it for orders 

on 18.5.01. 

Meanwhile the operation of the impugned 

order dated 18.4.2001 so far the applicant 

is concerned shall remain suspended. 

Vice-C hair m an 

Mr M. Chanda, learned counsel 

for the applicant submitted that In 

view of the formal defects in the 

application he may be allowed to 

withdraw the application with liberty 

to file the application afresh. The 

prayer is allowed. The interim order 
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/ 	 dated 	25.1.01 	stands 	auto in acafly 
- 	 vacated. 

The applicaion i 	accordingJ 

dismissed on withdrawal. 

L 
/ r 

Vice- C hair man 
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IN TEE CENTRAL ADM1N 
GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 
I

Titleof the Case 	: 	O.A. No...  

Shri Suresh Baruah 	: 	Applicant 

-Versus- 

Union of India & Others 	: 	Respondents 

Si. Annexure Particulars Page No. 

No. 

1 - Application 114. 

2 	. - Veiiflcation 1 

3 1 Copy of the impuied order dated 

11.8.99 

4 2 Copy of an application dated 18.8.99 it 
submitted by the applicant  

5 3 Copy of the leave application dated 19 
18.8.99  

6 4 Copy of the Medical Certificated dated ?ft) 
18.8.99  

7 5 Copy of the O.M. dated 12.6.97 20-2, 

8 6 Order dated 26.9.2000 IRS-  AT 
9 7 Cancellation order dated 

10 8 Hon'ble Tribunal's Order dated 

29.1.2001 

11 9 Orderdatedl5/16.2.2001 	 - * 

12 10 Impugned order dated 18.4.2001 34 

J iS -r 

Date 	 • 	 . 	Filled by 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No.............../2001 

BETWEEN: 

1. 	Shri Suresh Baruah,, 

Primary Teacher (PRT), 

Kendriya Vidyaiaya, Borjhar, 

(under Kendriya Vidyalaya Sangathan), 

P.O. Borjhar, Dist. Kamrup(Assam). 

Applicant 

-AND - 

The Union of India, 

Through the Secretary to the 

Government of India. 

Ministry of Human Resources, 

New Dethi. 

Chairman, 

Kendnya Vidyalaya Sangathan, 

New Dethi. 

Assistant Commissioner, 
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Kendriya Vidyalaya Sangathan, 

Regional Office, Chayaram Bhawan, 

Maligaon Chariali, 

Guwahati - 781012. 

	

4. 	The Principal, 

Kendriya Vidyalaya, Borjhar, 

P.O. Borjhar, Dist. Kamrup (Assam). 

Respondents 

DETAILS OF THE APPLICATION 

	

1. 	Particulars of orders against which this application is made. 

This application is made against the impugned transfer order issued 

under lettef No.10-2/2001 KVS (GR)/ll 282 dated 18.04.2001 whereby the 

applicant is sought to be transferred from Kendriya Vidyalaya, Borjhar to 

Kendriya Vidyalaya, Itanagar No.2 on the alleged ground that the post holding 

by the applicant in Kendriya Vidyalaya, Borjhar is declared excess due to 

fixation of staff strength in Kendriya Vidyalaya for the year 2001-2002 whereas 

the applicant was earlier also transferred and posted from Borjhar to upper 

Shillong following Office order dated 11.08.1999 on the alleged ground that the 

post holding by the applicant is declared surplus but the applicant is adjusted 

against an existing vacancy at Kendriya Vidyalaya, Borjhar following the 

spouse scheme and also in the light of the order passed by the Hon'ble Tribunal 

on 29.01.2001 in OA 270/99 (S. Baruah Vs. Union of India & Others) in a 

vacant post of P.R.T. by the order of the Assistant Commissioner, Guwahati 

Region, Maligaon, Guwahati bearing letter dated 15.02.2001 but surprisingly 

the applicant again declared surplus in total violation of Snagathan Policy for 

posting of husband and Wife in the same station as the wife of the applicant is 

also a Teacher serving in the Kendriya Vidyalaya, Borjhar and also in violation 
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of the existing transfer policy of surplus teacher and praying for a direction upon 
p 

the respondents to allow the applicant to continue in the present place of posting 

in the light of the Office Memorandum issued by the Govt. of India, dated 

12.6.97 as one of the minor son of the applicant is below ten years of age. 

Jurisdiction of the Tribunal 

The applicants declare that the subject matter of his application 

is well within the jurisdiction of this Hon'bl6 Tribunal. 	- 

Limitation 

- 	The applicant further declare that this applicatioi is filed within 

the limitation prescribed under section 21 of the Administrative Tribunals Act, 

1985. 

Facts of the Case 

4.1 	That the applicants are citizen of India and as such he is entitled to all 

the rights, protections and privileges as guaranteed under the Constitution of 

India. 

• 4.2 	Thit the applicant is a citizen of India and as such, he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of India. 

4.3 	That the applicant initially joined Kendiiya Vidyalaya Sangathan as 

• 	Piimaty Teãchar in the year 1978 and was posted at Kendriya Vidyalaya, 

Digaru. However, in the year 1980 he was transfened to Kendriya Vidyalaya, 

Borjhar and since then he is serving at Kendiiya Vidyalaya, Borjhar. It is 

pertinent to mention here that his wife Smti. Chandrama Baruah is also working 

in Kendriya Vidyalaya, Borjhar, as Music Teacher. 

44 	That the applicant stateS that suddenly on 11.8.99, the respondent No.3 

issued an order declaring the applicant as surplus and thereby transferring him 

& 
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from Kendriya Vidyalaya, Boijhar to Kendriya Vidyalaya, Upper Shillong, 

although his juniors have been retained. 

A copy of the impugned order dated 11.8.99 is annexed as Annexure-1. 

4.5 That the applicant states that he was the senior most prmary teacher in 

Kendriya Vidyalaya, Borjhar. As stated earlier, his wife is also working in the 

same school as Music Teacher, Besides, his two minor children namely, Shri 

Suraujan Baruat(aged about 13 years and Sri Gitartha Ranjan Baruah aged 

about 8 years are studying in the same school in class IX and II respectively. 

Situated thus, the applicant after receipt of the impugned order dated 11.8.99 

submitted an application to the respondent No.3 on 18.8.99 drawing the letters 

attention to the aforesaid facts and prayed for favourable consideration of his 

case, but in vein. The applicant, on the same day also submitted leaveS 

application to the respondent not annexing therewith a medical certificate dated 

18.8.99 for grant of medical leave as he was suffereing from acute Respiratory 

Tract Infection & P.U.S. and Intentinal Helminthesis and advised rest by the 

doctor. 

Copies of the aforesaid application dated 18.8.99, medical leave 

application dated 18.8.99 and medical certificated dated 18.8.99 are 

annexed herewith as Annexures-2,3 and 4 respectively. 

	

4.4 	That as stated earlier, juniors to the present applicant have been retained 

by the respondents and they are still serving in the same cadre as well as in the 

same school and same station. In this regard mention may be made of (i) Ms. 

Madina Sultana (ii) Ms Sarupa Dey, (iii) Mrs. Basanti Phukan (iv) Mrs. Rupa 

Borgohain (v) Mrs. Kalpana Adhikii and (vi) Mrs. Usha Chhsbrs. It is stated 

that the instant case, action of the respondents in declaring the applicant surplus 

and transferring him on that ground is violatiive of the policy of declaration of 

surplus and redeployment. It is a settled position of law that the cases of surplus 

and redeployment the rule of' last come first go, would apply and thus seniors 



cannot be declared surplus retaining juniors in the same cadre. The impugned 

order thus cannot be allowed to stand the same is liable to be set aside. 

4.  That your applicant further begs to sate that the Kendira Vidyalaya 

Sangathan has adopted all the rules and regulations of the Central Government, 

therefore, redeployment of surplus staff rules issued by the Government of India. 

department of personnel and training are applicable in - Kendriya Vidyalaya 

Sngathan It would be evident in para 4.0 indffication of suiplus staff laid down 

in chapter 4 of revised scheme for the disposal of personnel rendered, surplus 

due to reduction of establishment in Central Government departments/offices. In 

terms' of the above, it is quite clear that senior employee cannot be declared 

surplus retaining the juniors of the same cadre. Even assuming but not admitting 

that aforesaid rule if not applicable in the Kendriya Vidyalaya Sangathan but 

Sangathan cannot make a departure from the settled position of law in the matter 

of declaration of surplus. Therefore on that score alone the impugned order 

dated 11.8.99 is liable to be set aside and quashed. 

4.S 	1
That the Govt. of India, Ministry of Personnel, Public Grievances and 

Pension has been seized with the subject of posting husband and wife at the 

same station for quite a long time and upon reasonable consideration of the 

matter issued guidelines vide O.M. dated 3.4.86 directing all the departments to 

ensure posting of husband and wife at the same station while deciding the 

requests for such posting. Upon consideration of the matter afresh consequent to 

the recommendations of 5 th  Central Pay Commission, the Govt. of India vide 

O.M. dated 12.6.97 reiterated the guidelines as provided in O.M. dated 3/4/86 

and in addition has also recommended that the husband and wife may invariably 

be posted at the same station in order to enable them to lead a normal family life 

and look after the welfare of the children. The applicant states that the Kendriva 

Vidvaiaya Sangathan adopted all the Rules and Regulansations of the Central 
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Government and as such the G.M. dated 12.6.97 is applicable to it and the 

applicant therefore entitled to continue in his present place of posting. 

A copy of the O.M. dated 12,6.97 is annexed herewith and the sameis 

marked as Annexure-5. 

That your applicant being highly aggrieved with the transfer and posting 

order dated 11.8.99 approached the Hon'ble Tribunal through O.A. No. 270 of 

1999 and the Hon'ble Tribunal vide its order dated 18.8.99 was pleased to stay 

the operation of the order of transfer dated 11.8.99 so far as the applicant is 

concerned. However, during the pendency of the original application one post of 

primary teacher fall vacant in the Borjhar Kendriya Vidyalaya. In the said post 

one Smti Geetanjali Das is sought to be transferred and posted from Kendriya 

Vidyalaya Shillong to Kendriya Vidyalãya Borjhar vide transfer No. F-I-1-

/2000 KVS (S.JV) dated 26.9.2000 but Smti Geetanjali Das made a 

representation to the Sangathan office in New Dethi praying for her retention at 

Shillong Kendriya Vidyalaya Sangathan due to her perscnal problem and 

ultimately the posting order of Smti Geetanjali Das was cancelled by the 

respondents after consideration of the representation and as a result one post of 

primary teacher, remain vacant in the Kendriva Vidyalaya, Borjhar. The 

applicant in the month of November 2000 submitted a Misc. Petition before the 

Horfble Tribunal praying inter alia for a direction upon the respondents to 

accommodate against the appointment in the vacant post of primary teacher in 

Kendriya Vidyalaya, Borjahr against the aforesaid vacancy. During the 

pendency of the Misc. Petition the respondents was pleased to cancel the order 

of posting àf .Smti Geeeanjali Das at Borjhar Kendriya Vidvalaya Sangathan 

issued earlier vide letter dated 26.7.2000. The matter finally came up before the 

Hon'ble Tribunal on 29.1.2001. The Hon'ble Tribunal was pleased to dispose 

of the Misc. Petition No. 259 of 2000 in O.A. No. 270/99 with the decision to 

consider the case of retention of the applicant in the Kendriya .Vidyalaya, 
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Borjhar by way of adjustment in the vacant post of pritniaty teacher due to non-

joining of Smti Geetanjali Das, Primary .  Teacher, Kendriya Vidyalaya, Upper 

Shillong in terms of the existing scale for the posting of husband and wife in 

the same station. It is relevant to mention here that the 0. A. was also disposed of 

on the same day on 29.1.2001 in view of the order passed by the Hon'ble 

Tiibunal in Misc. Petition No. 259/200. 

Copy of flhe order of transfer and pcting dated 26.9.2000 and 

cancellation order dated ci. ,Hon,blle Tribunal's order dated 

29.1.2000 passed in M.P. No. 259/2000 as annexed as Annexures-6, .7 and 8 

respectively. 

410 . 	That your applicant immediately after receipt of the Hon'ble Tribunal's 

order dated 29.1.2001 submitted a representation before the Assistant 

Commissioner, Maligaon on 8.3.2001 as per direction contained in the Hon'ble 

Tribunal's order dated 29.1.2001. In the said representation the applicant prayed 

for his retention by way of adjustment in the Kendriva Vidyalaya, Borjhar in the 

light of the scheme for posting of husband and wife in the same station to lead a 

normal life i.e. at Kendriya Vidyalaya, Borjhar. The Assistant Commissioner on 

receipt of the said representation carefully considered the case of the applicant 

for posting of the applicant at Borjhar in the light of the existing Rule/Policy and 

was pleased to adjust the applicant in the vacant post of Primary Teacher at 

Kendriya Vidyalaya, Borjhar vide order issued under letter No. 10-4/99-

KVS(GR)/8655-57 dated 15/16.2.2001. 

Copy of the order dated 15/16.2.2001 is annexed hereto and the same is 

marked as Annexure-9. 

4.11 	That most surprisingly the assistant Commissioner, Guwahati Region 

again issued the impugned order of transfer and posting under letter beating No. 

F. : 10-2/2001/KVS(GR)/1 1282 dated 18.04.2001 whereby the applicant is now 

sought to be transferred from . Kendriva Vidyalaya, Borjhar to Kendriya 
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Vidyalaya, Itanagar No.2 . In the said impugned order it is stated that due to the 

fixation of staff strength in Kendriya Vidyalaya s for the year 2001-2001 the 

staff, in excess of the sanctioned strength in certain Vidyalayas is required to be 

redeployed against the existing vacancies in other Kendriya Vidyalaya and 

accordingly the impugned transfer order has been issued in respect of the 

applicant. It has relevant to mention here that the applicant has been adjusted 

against and existing vacancy of Primary Teacher just before a month that too 

following an order of this Hon'ble tribunal passed in Misc. Case No. 259/200 

on 29.1.2001 and also in the light of the scheme issued by the Govt. of India for 

posting of husband and wife in a same station but surprisingly the same 

Assistant Commissioner, Guwahati region, Maligaon issued the impugned order 

of transfer and posting dated 18.4.2001 whereby the applicant is sought to be 

transferred from Kendriya Vidyalaya, Borjhar to Kendriva Vidyalaya No.2 

Itanagar in total violation of direction contained in the Hon'ble Tribunal's order 

dated 29.1.2001 and also in total violation of Assistant Commissioner's own 

order issued under letter No. 10-4/99-KVS(GR)/865557 dated 15/16.2.2001 and 

also in violation of the instructions contained in the Government of India Office 

Memorandum dated 12.6.1997. 

It is ought to be mentioned here that the instant impugned order of 

transfer and posting dated 18.4.2001 in respect of the present applicant in 

violation of the transfer and posting policy of surplus teacher. In this connectiçn 

it is pertinent to mention here that the Kendriya Vidyalaya Sangathan very 

recently framed a transfer policy for transfer and posting of surplus teacher in 

Kendriya Vidyalayas in terms of the said transfer and posting policy which was 

issued under letter No. F.)— .datod ,the. Senior most teacher is 

liable to be transferred and posted on priority basis. But in the instant case, the 

respondents particularly, the Assistant Commissioner has violated its own policy 

in as much as two teachers who are senior to the present applicant are presently 
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serving at Kendriya Vidyalaya, Borjhar has been retained and accommodated in 

total violation of the aforesaid transfer and posting policy and selected the 

- 

	

	 applicant on pick and choose basis. The detailed particulars of senior most 

teachers are furnished hereunder for perusal of the Hon'ble tribunal. 

	

1. 	Mrs. Kalpana Adhikary, P.R.T., Kendriya Vidvalaya, Borjhar. 

- 	 2. 	Mr. M.M.Das, P.R.T., Kendriya Viclyalaya, Borjhar. 

In. view of the aforesaid factual position the impugned order Of transfer 

and posting dated 18.4.2001 is liable to be set aside and quashed so far as the 

applciant is concerned. 

A copy of the impugned order dated 18.4.2001 is annexed as 

Annexure-lO. 
a- 
	 fl 

That it is statd that the Hon'ble Tribunal's order dated 29.1.2001 passed 

in M.P. No. 259/2000 the same Assistant Commissioner Slui D.K.Sajnjk issued 

the Office Order under letter baiing No. 10-4-KVS(GR)/8655-57 dated 

15/16.2.2001 whereby it is stated that in compliance of the order of the Hon'ble 

Tribunal's dated 29.1.2001 transfer of the applicant from Kendriya Vidyalaya, 

Borjhar to Kendriya Vidyalaya, Upper Shillong ordered vide this office transfer 

order No. 10-4/99-KVS(GR), dated 11.8.1999 is hereby withdrawn.. But 

surprisingly just after a month the impugned order of transfer and posting dated 

18.04.2001 has been issued and the name of the applicant is figured at serial No. 

in the said impugned list of transfer and posting on the alleged ground that 

due to fixation of staff strength in Kendriya Vidyalaya s for the year 2000-2001 

and 2002 the staff in excess of the sanctioned strength in certain kendria 

Vidyalaya s is required to be redeployed against the existing vacancies in other 

Kendriva Vidyalaya s and accordingly the impugned order of transfer and 

posting, has been issued. In this connection the applicant further begs to draw the 

attention of the Hon'ble Tribunal that at least two senior teachers to the 
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applicant are serving in the P.R.T. level in the Kendriya Vidyalaya.. Borjhar but 

the name of those senior most teachers did not figure in the impugned order of 

transfer and posting dated 18.4.2001. Therefore the impugned order has been 

issued in total violation of the transfer policy for The suiplus teachers as well as 

in total violation of the Hon'ble tribunal's order dated 29.1.2001 and also in 

violation of the guidelines/instructions contained in the scheme issued by the 

Government of India dated 12.6.1997 for posting of husband and wife in a same 

statioti and on that score alone the impugned order of transfer and posting dated 

18.4.2001 is liable to be set aside and quashed so far as the applicant is 

concerned. 

4. 11 	That there was no scope to make any representation on the part of the 

applicant before the authorities as because the applicant is apprehending his 

release at any moment in view of the instructions contained in the order of 

transfer and posting itself. As such finding no other alternative the applicant 

approaching this Hon'ble Tribunal for protection of his legal and valuable right 

for an interim direction from this Hon'ble Tribunal staying the operation of the 

impugned order dated 18.4.2001 transferring the applicant from Kendriya 

Vidyalaya, Borjhar to Kendriya Vidyalaya No. 2, Itanagar so far as the applicant 

is concerned. It is further categorically submitted that till filing of this 

application the applicant has not yet been relieved by the authority from the 

duty at hispresent place of posting at Borjhar. 

That this application is filed bona fide and for the cause of justice.' 

Grounds for relief(s) with !egal provision(s). 	 - 

5.1 	For that the impugned order of transfer and posting dated 18.4.2001 has been 

issued in total violation of the Hon'ble Tribunal's order dated 29.1.2001 passed 

in M.P. No. 259/2000 and also the order of the Hob'ble Tribunal's in O.A. No. 

I' 
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270/99 and also in violation of the instructions contained in the O.M. dated 

12.6.1997 issued by the Government of India, and the existing policy of transfer 

and posting of the Kendnya Vidyalaya for surplus teachers. 

5.2 	For that the impugned order has been passed by the respondents just after a lapse 

of two months from the order passed by the Assistant Commissioner dated 

15/16.2.2001following the order of the Hon'ble Tribunal passed in Misc. Case 

No. 259/2000 in O.A. No. 270/99. whereby the earlier impugned order of 

transfer and posting dated 11 .,. 199)was withdrawn in the light of the direction 

passed by this Hon'ble Tribunal mentioned above and also in the light of the 

spouse scheme issued by the Government of India from time to lime. 

5.3 For that the wife of the applicant is also serving in the same school as Music 

Teacher and the youngest son of the applicant is below 10 years of age, as such 

it is mandatory on the part of the respondents to retain both the husband and 

wife in the same station as per the direction contained in Govt. of India's O.M. 

dated 12.6.1997. 

	

5.4 	For that the impugned order has been passed in total violation of the transfer 

policy/guidelines issued for surplus teachers in Kendriya Vidyalayas, at least 

two senior teachers are serving in the Kendriya Vidyalaya, Borjhar at the 

primary level and they have been allowed to continue but the applicant has been 

picked up for transfer and posting at Itanagar in total violation of the existing 

transfer and posting policy. 

	

5.5 	For that the children of the applicant are studying in the same school at Borjhar. 

	

5.6 	For that even otherwise, in view of the provisions laid down in O.M. dated 

12.6.1997, the applicant is entitled to continue in his present place of posting. 

5.7 For that, the action of the respondents are illegal, arbitrary and as violative of 

Article 14 and 16 Of the Constitution of India as well as the Principles of Natural 

Justice. 
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5.8 	
For that, in any view of the matter the impugned order dated 18.4.2001 is bad in 

law and thus liable to be set aside and quashed. 

	

6. 	Details of remedies exhausted. 

The applicant states that he has no other alternative and other efficacious 

remedy than to file this application before this Hon'ble Tribunal. The applicant 

further states that he had to scope to file any representation before the competent 

authority as the applicant apprehending his order of release at any moment. 

	

7. 	Matters not previously tiled or pending with any other court. 

The applicant further declares that he has not- filed any application, writ petition 

or suit regarding the matter in respect of which the instant application has been 

made, before any court or any other authority or any other Bench of the Tribunal 

nor any such applicaton, writ petition or suit is pending before any of them. 

	

8. 	Relief(s) sought for: 

In view of the facts and circumstances stated in paragraph 4 of this application, 

the applicant prays for the following reliefs: 

8.1 	
That this Hon'ble Tribunal be pleased to set aside the impugned order of transfer 

and posting issued under letter No. F : 10-2/2001/KVS(GR)/11282 dated 

18
.4.2001(Aiere40) so far as the applicant is concerned whereby the 

applicant is transfefted from Kendriya Vidyalaya )  Borjhar to Kendriya 

Vidyalaya No.2, Itanagar. And further be pleased to direct the respondents to 

allow the applicant to continue is his present place of posting at Kendriya 

Vidyalaya, Borjhar in the light of the O.M. dated 12.6.1997 issued by the Govt. 

of India. 

	

8.2 	Costs of the application. 

	

8.3 	Any other relief or reliefs as the applicant is entitled to as deemed fit and proper 

by the Hon'ble tribunal in the facts and circumstances in the application. 

	

9. 	Interim Relief(s) prayed for: 

4 	 - 
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During the pendency of this application, the applicant prays for the following 

relief(s): 

9.1 	That the Hon'ble Tribunal be pleased to stay the operation of. tile impugned 

order of transfer and posting dated 18.4.200 1 (Annexure-lO) so far as the 

applicant is concerned till disposal of this application. 

10 . 	 ..................................................................... 

That this application has been filed through advocate. 

11. 	Particularsof the I.P.O. 

i. 	I.P.O. No. 	 : 	
/ 6 

•ii. 	Date of issue  

Issued from 	 : G.P.O., Guwahati. 

Payable at 	 : G.P.O., Guwahati 

12. 	Details of enclosures. 	 . 

As stated in the Index. 



4 
	

15 

VERIFICATION 

I, Sri Suresh Baruah, son of Sn P.R. Baruah aged about5O years, 

resident of Azara, P.O. and P.S. Azra, Guwahati, in the district of Kamrup, 

Assam, under Kendriya Vidyalaya Sangatha, Borjhar, Guwahati do hereby 

verff' and declare that the statements made in paragraphs 1 to 4 and 6 to 12 are 

true to my knowledge and thøse made in paragraph 5 are true to my legal advice 

and I have not suppressed any material fact. 

And I sign this verification on this the 23rd 	of April, 2001. 
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- 	Annexure-1 

Kendriya Vidyalaya Sangathan 

Regional Office: Guwahati. 

No. F. 10-4/99-KVS(GR)/5446-8L 	 Dated 

11.8.1999 

OFFICE ORDER 

The transfer of the following surplus staff are hereby ordered with immediate 

effect on public interest. 

SI. No Name of the teacher with 

designation 

From 

Transferr 

ed 

To 

01 Sh J.N. Ram, POT (Eng) Boijhar Maligaon 

02 Smt M. Pandey, TGT,Hindi) Borjhar Tezpur-ll 

03 Sn V.K. Shasi,TGT (SST) Itanagr-I Tezpur-ll 

04 Sn M. Panedy, TGT(SST) Chabua AFS Jorhat 

05 Smt Kamala Pal, TGT(Maths) Itanagar-I Tezpur-I 

06 Smt L. Deka, PRT Narengi Maligaon 

07 Sri S. Baruah, PRT Borjhar Upper Shillong 

08 Sh S. Nath PRT Borjhar Upper Shillong 

09 Mrs Dipti Sinha, PrT CRPF, Ghy NEHU Shillong 

10 Mrs C.C.Mahanta, PRT CRPF, Ghy NEHU Shillong 

11 Md S. Zaman, PRT BRP, Bongaigaon Kokrajhar 

12 Mrs S. Talukdar, PRT CRPF, Ghy Upper Shillong 

13 Mrs. D.Sharma, PRT CRPF, Ghy Upper Shillong 

14 V.L.Sharma, PRT CRPF, Ghy Tezpur-I 

15 Mrs A Goswami, PRT CRPF, Ghy Laitkor Peak 

16 Mrs M. Chakraborty, PRT Jagi Road Laitkor Peak 

T 1 11 
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1! 	
Mr Ranjeet Singh, PRT 

118 	S. Bora, Group 'D' 

Sd!- 
(Dr. Lalit Kishore) 

Assistant Commissioner 
11/8 

Cäpy to 
Individual concerned with the direction to get himselflherself relieved 
immediately. 

The Principal, KV, where teacher is presently working with the direction to 
relieve the concerned teacher immediately under intimation to this office. The 
incumbent is eligible to draw TAIDA as per KVS rules. In case teachers on 
leave/absent he/she should be relieved in absentia with immediate effect. On no 
account his/her relieving should be delayed. No pay and allowances should be 
drawn in respect of the transferred teacher with effect from the date he is 
relieved/deemed to have been relieved. 

3 	The Principal, Ky, where teacher has been posted on transfer with the direction 
to intimate the date of joining in respect of the teacher concerned to the 
undersigned immediately. 

4. 	Dy. Commissioner(Admn) KVS(Hqrs) New Delhi w.r.t. his letter No. 1-3/99- 
KVS(Estt.ffl) dated 4.8.99 for information. The details of surplus teachers who 
could not be adjusted within the region is being sent separately. 

CRPF, Ghy 
	

J Laitkor Peak 

Maligaon 
	

Nagaon 
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tant Commissioner, 
Vidyalaya Sangathan 
Region 
Chariali 
-12. 

Annexure-2 

ub: (Application for consideration of my transfer from Borjhar to Upper 
Shillong vide Order No. F. 10-4/99-KVS(GR)/5446-8L dated 11.8.99). 

espected Sir, 

I have the honour to state that I am a senior PRT teacher of K.V. Borjhar, 
Guwahati —17. I am residing at with my wife and two minor school going 
children, elder son reading in class-Vifi and younger son residing in class-il at 
K.V. Borjhar, Guwahati —17. 

That Sir firstly for your kind consideration, I inform you that my wife is doing 
as teacher with me as at the same school K.V. Borjhar, Guwahati-17. 

That Sir, Secondly I am the only male member of my family to look after 
Family including my minor children. 

Thirdly that Sir, I also suffeting a high blood pressure patient. 

Lastly, Sir there are most of the junior PRT teacher in this school. 

Under this circumstances I humbly pray that Sir, kindly consider my transfer 
matter from Borjhar to Upper Shillong and low me to remain in same school as 
a PRT (Senior) teacher for end of justice. 

Thanking you,
Yours faithfully, 

Sd!- 

(Suresh Bamah) 
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Annexure-3 r 4/ 

e Principal 
V. Boijhar, 
iwahati-1 7 

Bed rest on Medical Leave. 

Most humbly and respectfully I beg to state that, I have been suffering from 

ute Respiratory Tract Infection & P.U.S. & Intestinal Helminthesis and advise me 

take rest froml8.8.99 to 1.9.99. Still then due to Regional Science Exhibition and 

nging ford for the participant I am compelled to allow the school only for the 

iefit for the school. 

I hereby enclosed Medical certificate for your necessary action and obliged. 

Thanking you Sir, 

Yours faithfully 

Sd!- 

Baruah) 
PRT. 18.8. 
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MEDICAL CERTIFICATE 

No. 4033/99 	 Date 18.8.99 

This is to certify that Mr. SURESH BARUAH, AG 48 YEARS, SON. OF Late 

P.R. Baruah,, is suffenng from Acute Respiratory Tract Jnfection EPUS & Intestinal 

Helminthesis and is/Was advised rest from 18.8.99 to 1.9.99. He /she is medically fit to 

resume from 2.9.99. 

---- 
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Annexure-5 

No. 28034/2/97-Estt.(A) 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
(Department of Personnel & Training) 

New Delhi, the 12"  June, 1997 

OFFICE MEMRORANDUM 

Sub: Posting of husband and wife at the same Station. 

The undersigned is directed to say that on the subject mentioned above, 

Government has issued detailed guidelines vide O.M. No. 28034/7186-Estt.(A) dated 

3.4.1986. The Fifth Central Pay Commission has now recommended that not only the 

existing instructions regarding the need to post husband and wife at the same station 

need to be reiterated, it has also recommended that the scope of these instructions 

should be widened to include the provision that where posts at the appropriate level 

exist in the organization at the same station, the husband and wife may invariably be 

posted together in order to enable them to lead a normal family life and look after 

the welfare of the children, especially till the children are 10 years of age. 

The Government, after considering the matter, has decided to accept this 

recommendation of the Fifth Central Pay Con-miission. Accordingly, it is reiterated that 

all Ministries/Departments should strictly adhere to the guidelines laid down in O.M. 

No. 28034/7/86-Estt.(A) dated 3.4.86 while deciding on the requests for posting of 

husband and wife at the same station and should ensure that such posting is invariably 

done, especially till their children are 10 years of age, if posts at the appropriate level 

exist in the organization at the same station and if no administrative problems are 

expected to result as a consequence. 

It is further clarified that even cases where only the wife is a government 

servant, the concession elaborated in para 2 of this O.M. would be admissible to the 

servant. 

These instructions would be applicable only to posts within the same department 

and would not apply on appointment under the Central Staffing Scheme. 
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• 	A copy of this Department's OM No. 28034/7186-Estt.(A) dated' 3.4.86 is 

n4osed for ready reference and guidance. 

Hindi version of the OM is enclosed. 

SW- illegible 
(Hatinder Singh) 

Joint Secretary to the Govt. of India 
Tel. No. 301 1276 

) 

• 	All Ministries/Departments of the Government of India. 

• 	Department of Women & Child Development. 

• ' The National Commission for Women, 4, Deendayal Upadhyay Marg, ITO, 

New Dethi. 



KENDRIYA VIDYiLAYA SANGATHAN 	
0 

• 	( 

V 
ESTT. 	IV SECTION 

) 

18, Institutional Area, 
Shaheed. Jeet Singh Marg, 

- NEW DELHI - 0110 016. 

•-1-.-/2000-JVS(E.LV) DATED: 2692000 

- 

The trarsfe 	of th follow.ng )?rirnirv Teachers are 
or request;'.. - 

Vidø' 
--..-$1 Ne of PRT KVWhere Ky where 

___ •• 

1 2 3 4 

01. •. 	Lakshntj Naidu F3heernuni Patnarn No2 Port Blair 	
0 

02, Sannala Indird No.3 Cochin Bhecrnuni Patriam 
03. . 	Rupinder Proat No.4 Cochin No.3 Cochth 
04. S.F. 	Saxena Kaprail 	

0  
No.4 Cochin 

05. Shajlendra Kurnar Umroi Cantt. Khaptail 

0 
 05. Paul A.M. 	 0  Ottapalem No.1 Port Blair 

 Chitra Dvi R Warrior 	1'larirnad .Ottapalcm 	
0 

 Mecn. A-hok Th:ikur ira)zh.nd 
SCL 	 0 

09 Rirtpr -isd Ram Ojhor AFS Jhaçjrakhand SECL 
10. SOvInhyj Ganesh 

0 	
Missarnari Ojhar AFS 

-1. Jomn NG Lokra Missamari 
12 Dapà DeoParTnn Chabua APS Lokra 
13. Sophia N a i r Arai ,ankadu No.1 Port Blair 
14, K. Nadhu Mndovi• 	NS Aravakadu 
1. 5, Huita Kousar No.1 	It-arsj Mndovi INS 
16, Shohana Mjshra No.2 Itarsi No.1 Itarsi 
17. Priydd.?rshjnj Duboy No.1 	Itari. No.2 	Itarsi. 	0 

1. Dr. 	Jiy.prkh 	J...iviil 1\1 0.2 	:Ltrsi No.1 Itirsi 
19. SIC Sharma Hosh-angabad No.2 Ithrsi 

 Kri3hna Shniì IJcpci 	Nc!r: ° 
1OS111C1)Ud 

 A S!thy Rajappan Arnvcink:du. 1qo.2 Port Blair 
 Sarah Sheila Anthony Sulur Aravankedu 

3.TKDakshayani • Coinhatoa-e Sulur 

0 	 Contd., 	p.2/ 
.0 ,. 
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1 	 2 	 3 	 4 

24, KPre.na Avdj APS 
25. 	BC Usna 

No.1 Tarnbram 
PT Balajj. AFS Avadj 

 .av i -aad 
Don irnal a 	- 	- 

 Jrn0j. .i(aur 	.. flc. 2 Foroopur 
 K.:. 	- i•orJ-janr 

Sunita Gill La.1.gnrh Jattn. 
 Kanan C fo.2 POnUicherry 
 Vijy Laxrj Hebbaj . 	uSc Bangalore 

:33. Honaia 	K 
CRPF Yehlnk0 

 Lucy Paul Ernakulam 
 Leithika Sflth 

No,4 Cochjn 
36, Valsarna Joseph 

Jagi Roid 
37 Man isha 	hakrav.ary Panbar 
38. 	Basu Natary Urnroj 	Cçntt 
39--. Geetanjalj Das 

Shillo 
4O. Surnathy Sudershnj 

-........ 

CRPF Avadj Christy 

41. Ramesl-i 	Kurnaj- 	Su(_Illz, No.2 PorL Bloir 
42. Vaze Ravjndra DoñjrnoljtDMr 
3. BS Lakshnij 	. Nisoiflrj 

44. K. 	Va1la Kurnarj 	. No.3 	1aba 

5. Mrs. Gouri Singh 

46, Shushiiia Gupta 

 Aipan 	Gupth 
 Ky 1tnam31a. 

•9 - (I-(. 	Shoj:d 

O. Suat 	Suhh-J- 
1. -hena 	I3O 

52 ;  E3 arui 2 cv 

s3. Tripej EBorgoh am 
54, Jha 	OWdh,y 
55. Bairn: r ss 5j 

Karanja NAD 

Nc,3 Ncl a ba  
Kurani NAB 

My so r 

Ikilory 

j'.J 	3 nk.nr.: 

C - ndh id1ijn Riy. 

Cojrnhator 

CLRI C.erinaj 

No.,1 Tambararn 

AFS Avacli 

-'Cjhar 

Saniw, 

NAP Kararija 

APS Avdj 

No.2 Pondi&orry 

uSc Bangalore 

CRPF Yohiarika 

No.4 Cochin 

Jagi Road 

Panba.rj 

BOrjhar 

CLRI Cflcnnaj 

CRPF Ai,odj. 

Sarnbra AFS 

DQfljflIClEl j 

Keltron Nagar 
(Cannanore No.2) 

No.3 COjaha 

Karanja NAB 

No,3 Colaha 

I)hjtWad 

Mysoro 	- 

1.(O.i. 17LL.l 

No.3 BjkanGr 

lthanoparo, 
Guwait.: 7j 

LOC Gu:h 1  

Nal ignr

ti  

ICC 

Nc. 1 NangJo0. 

Khanapare, Guwahati 

.IOC Guwth-Lj 

- 	Naligaon 

Contc, ,P,3/_ 
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56. 	N1j 	.ru florjhar 

lOC Guwah 

harLj Krjshn 	Kamb Mangalore 

Sabna Sayced S Hdcj 
Sholpur 

No.1 Hub.lj 

Prcmjila Bhatt5ry 
NA D Karanja Sholapur 

N.v JyotI 
IAT Girinagar N1 	Karanj 

62, V1 hn 	D'r Up3äy0 
Cin Th T Gjrjn,r 

63. 	R;nj 	=IT 
sSight 

I 111 ss 	Cantt. 
64, Santh Kumr Yad 

8 uuoijrn Camp Payannu 

Imr3t.haztj  
Ara1 

Ponda 

Triptj B alaj i  No,3 Itrsj Amla 

P. Jogo 
OF Dhandcira 

No.3 Itarsi 
68. Ch 	D. Dhtja. 

No.2 APS De1a1j .  OF Dhanaar1 	- 

69, Nalj n j Muimu1y 
Fs 0har 

No .2 APS Deviali 

70. Satg 	Nayak Ojhar AFS 
71 	Anjan 	SrjvEstav 

flachej im 
Ripur 

Zthrora 	a1ipo D 
I 	Rj flai11y flacheij 

Sujat. 	Krjhnan 
Panda 

l3arnboljn Camp 

/4 . Ranjn 	G upta 
No,1 Nangaio 

No.1 Kaargod 
Happy Vaiicy, 
Shiilonç inac1n;g 	Ne.. 1. 

Kc 1111 	Dj 
Laitkor Peak, 
•Shiilong Happy Valley, 

Sushma' Shaa Shilicng 
140.1 IS Jodhpur Lajtkor t)t- 

Su 	Sarol Sh ii long 
 Dinesj 	handra Tiwari 

Dabla 
IhFS No.1 JOdhpr 

 Prav 	n Kaur Dhjljor 
Zakhma 

Gangtok 

1ad 	a Vycs 
. No1 CO1b 

Jutogh 
 j K 	ho Ra r:L S. 	Singh 

No. 	Colaha 
Na ,1 Colaba 

S2., Gp fla. iiy. 
No,3 Colaha No.2 CO1rh 

U. KU 	tjd V 
APS itmj. Nc,3 	CJ), o 

Yas 	Girl 
i-arh 

K;1purth i 	Can ti 
S5. Narosh KU1IIr KIa 

Dh3rangdhra 
IUig.irh 

85, E1jzab.th Hawarci 
Dcflswro 

Ra n jkh e t 
87, Noelam Kshatrjya 

JNthj 
i3Qflswara 

Shillong 

8. Nunna Lal Vcn Nw 
	

T(JI rl 	T-.'fl 

ilew DelhI 

: 	;S co 	Gupta Danbasa 
1thpra[j 

Nw To 	Tom 

Con cJ. • P. 

ry 



I3agdogra Khaprail 

Kckrajhar Dagdogra 

Umoi Cantt, Kokrajhar 

Jha1aiar Loh 

Tibri. Cantt Daso1 
Gurd& spUr La)thaipur 

Srinag 	No2 flk1Oh':. 

Nc,.2 	Stinagtr Shikn'pur 

DSP Dholchera ONGC Dholchcra 

CcherPanchgram 	DSP DholchcrEl 

Kumbhigrarn, Kacher, Panchgrarn 
APS Dholchera 

1\10.1 Agartala. Kumbhigram, 
Dholchora 

PaflisagarL3SF. Agartalallo.i 

Dirijan 	1,,To.1 Dumduma 

Cachcher 	.. Kumhhigrcim 
Panchgrtm 

Ctcthchcr Xuiabh lçp 	ra US 
Panchgrarn . 

0. R&tna 13hnja 

I. Ririu Ghc.sh 

'2, si. Disu Iia1avi 

Sudhir Kurnr Tiwri 

Darshm Kuma:L 

P.rV(cfl Kurnir 

Dcpk J3hiri1 

76 1(ircn Shci.ihi Pciul 

Mini Dccpa Dass 

Jaya Dcv 

t3rijash Ku.rnar Kiri 

Su 	Roy.  

NibI . Rarij Dargo1i 

13, Suj :aDoshrnukhya. 

104. MI.1 - i.1.att Dans 

105. I3i.Qa 	Larna Pokajan CCI. Dimapur CRPF 
105. Djn 	MuJch Joshj rma-ti thmodahd Ctt, 

 Scnv,tj Sikar War ONGC Daroda 

 Jayenti Paraswar Rajkot ONGC Baroda 

 Purohit Hansa Magan Lal Dhirangdhari Rajkot 

 Ajit Kumar APS Ojhar Dharangclhara 

111 Radhci Krishna Davo 	Gandhinagar . 	Naiiya AFS 
c1_pF 

11. Shivani Jain Dha)car 	Chandkhcda. . 	Gandhinagar 
ONGC 	 CRFF 

Contd...p.5/_ 

11 



Hr; 
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Li 1 y 	fflThE j()jç 	
.ndncL') 

Arun !(uinar 	 Lakwa 
115 Arpan Go'jo:' 	 Dinjan No.2 

On(-;-: iu:idrd 	 Cases Only) 

/!. 

(p  
DE)?TJTY  

for COjNI;;,(J[Ot.:;.i 

Copy 	: -. 	 S  

L.' 	Th ifldLvjdual corcrcj0 
2.. Th Princjp, of iv 

where the teacher w:a otrs of 
t.r.nsfer is currently posted 	ThernP1oyes coflern(d should be re1je 4 7 	from the Vidya1a 	i 	te:y but in any CaSa not 11- er than 15 days of issue of orcIer, In case 	

by th 	ipulted 
da:e, h/h 3hi1. be d@d to havo bee:,. reijv'r of his/ hr dutj.03 

with effect from the .bvr clte tni rio 
'3flCCS hij. be (iriWn. 	It 	 J?'3 0) Lron3j.. hi.L :Ly o t.10 Pr:Lnc ip.1 Lu mi 1:i lu c ;n i Lh. n ;Lnuod le tciy 

	

rd nq rl iev:i.J).i/ joi ii in cj u.: tI)c. C flc3.;L-rL1 t( 	. iy  On the port of Lh Prircjp0 in this rca.i:'d Would b: 17) ewecl seriously. 
.-- 	

The rincipa., Ky Where the teachris qojnr to ioin on t.ransf 	for simij..r actjon 	i-Is is request! to intimate Che dOte Of .loining Of the transrred eM ::, 1c\Teo in fj 
Yoiaya to this oficc. 

The st Commjssionur ,' jo All .Rojcua] Cf::Lce, 
3- 	

Thu erJeraj Secrethrjes o2 rcccgnid' scrvic 	:s0r1tjon5 .KV 

S.,!.., 

Z.cco 	OfEjcrs .-.nc 1,dU0tj0 Offj.c'5 of KVS(j-j':),, 
2., Lc U 	Comrnjs,n.r IKVS, 

.0- cu.ard fi0/ Nctic C uosj-d. 

• 	

S 

(Di.. . 	PiAi.JiA:Z1 I 
E))UCTy:':. OifFj.rJ1p 

\ 'I  

0 



Kendriya Vidyalaya sangathan 
(Estt. iv Section) 

- 	10, InstitutiOfl8l Area, 
.ihaheed Jeet singh Marc,, 
New Delhi-hO 016. 

4 

No. F. 2.-1-1/2000-KVS(E. Iv) 
	 Dnted: 5.1.2001 

TR/INSFF( C,NCELLAT1 	ORDER 

The trnsfr of the fol1oing Irimary Teachers ordered vide 
ffice order of een no. d:ted 26.9.20e0 is hereby cncc1leQ. 

S.io. 	Name of PRTs 	 Prim Ky 	 To KV 

Sh. Yash Pal Giri 	Dharangdhrr 	Aligirh 

LiS. Nani Dipa Das 
Sujta L)eshmukhya 
Madhbjlata Das 
Gitnjali Dna 
Ranu Ghosh 
S'.Kir.an Sashipaul 

Ms. 	Bina L.ama 

(tight crses only) 

This isSucS with the npprov:il of Commissioner, KVS. 

(DR. E.Prahakr) 
Educ.tion Officer 

Copy to 

Individu-1 concerned. 
The Principal concerned. 
The Asst. CommjsiGncr, KVS, RD c-ncorned. 
Guard File. 

.. 

4/ 
/ 
	 / 

Cach;r,i?nchgrarn BSF Dholchera 
C.chr,Panchgrarn Kumbhigrim 
C - char, Panchgrm AFKumbhigram 
Shillong 6rjhar 
Kokrnjhar Thigdogra 
3SF Uhuichera ONGC Dholchera 

(Sonni Rd.ONGC Srikon) 
CCI Bokjan Dirnpur C1tPF 
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1 • , 	 • 	
..... Itpp.Licnt. 

0 

tYiion of 1njja & tjis 	 • 	ulesporidents. 

Fur the pplicnt( s) 	 / 
/ 	

•(j\/ 

.'v 

For the nsuurirJonts. 

- !QIE ur1i. UErisT 	 _ROLJ 	 - 

29.1.01 	present 	The Jion'ble Mr Justice D.N.ChoWdhur'.' 
V1ce-Cha1an. 

. 	 The Hon'ble Mr K.Jc.Sharma.AdrniIiis- 
trative Member. 

/- 	 This is one of the issue pertaining to 

. . transfer and posting. By order dated 11.0 .99 

the applicant Sri Suresh Baruah alongwith 17 

others were transferred to respective places 

- 	
as s.urplus staff. The applicant who was at 

the relevant time at I3orjhar was accordingly 

.f 1 	...........
transferred to Upper Shillong. The legitimacy 

of the said order was assailed as arbitrary 

.... 	
and discriminatory in o.A.264/99 of this Bench, 

which is also a subject matter of this procee- 

	

---., 	 ding. 

The respondents filed their written 

statement. It is stated In the written state-

ment that as per the recommendation of the 

Academic Advisory Committee, the statf strenqtJ: 

of the KVS have to be frozen/reduced. pursuant: 

to the decision it was decided to declare 

Kendriya Vidyalaya Borjhar as a 3 Sections 

Vidyalaya on the basis of the students strengti 

physical facillties/acComrnodatlon etc. As per 

the Kendriya Vidyalaya rules teachers who 
war  

longest stay at a particular Vidyalaya 

	

• 	 !'declared surplus and had to be shifted to 

nearby Vidyalaya against existing vacancy. 

The applicant as a senior most PRT t-sacher 

was transferred to Upper Shi11on' 'rhe oriec 



j 

1. 
!AL 

I,  

1 

29.1 .01 of transfer of the applicant was kept in 

abeyance by the order dated .24.8.99 psr'd 

by this Tribunal'in o.A.270/99. During the 

pendency of the proceeding of O.A.270/99 / 

the applicant stated by fi1ing'thItisc. 

petitionz-that - one post of PRT in KV,Borjhar 

was. likely to b,e vacant since &nt Oltanjali 

Das who was earlier transferred from Shilloric 

to Borjhar vide order dated 26.9 .2000 subrnj-

tted representation before the authority for 

cancellation of her transfer order from 

Shillong to Borjhar. The respondents In their 

reply admitted the fact that Snt Gitanjall 

Das, PRT, Ky, Upper Shillong had submitted 

a represntation to the authority praying 

for cancellation of her transfer order but 

the request o'f Snt GitanjalIDaswas yet to 

be considered by the authority. Therefore, 

the respondents stated that there was no 

post clearly lying vacant at KV.Borjhar 

for consideration of the case of the appli-

cant. The applicant however today produced 

an Order No.F2-1-1/2000-KvS(E.IV) dated 

5.1.2001 communicated by the }ducation OffIce 

Kendriyà Vidyalaya Sangathan. New Delhi, 

whereby the competent authcrity cancelled 

the transfer order dated 26.9.2000 as regards 

applicants including that of .nt.Gitanja.11 

Das. A copy of which Is produced before us 

in support of the ccnthntion about the 

existence of a clear, vacancy at Borjhar. 

In the facts and circumstances of the 

case and considering all the aspects of the 

matter we are of the view that ends of justic-

will be met if a direction is Jssued to the 

applicant to make an appropriate represen-

tation before the authority for consideraticij 

of his case by posting him at Borjhar against 

the vacancy thatarose ot c.ancellation of 

transfer of Smt CitanjaliThas. The applicant 

is accordingly directed to kake a represen-

tation before the Competent authority within 

two weeks from today and if such 'represen- 

tation Is filed, the respondents shall 
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01 

1 

• ": 

S .. 	 t  

29.1.61 considerthesatne as perlaw against the 

vacancy that arose duetothe cancellation 

of the transfer of Smt (Utanjafl. Das 

and pass necessary orders thereon. While 

disposing the representtion, the respon-

dents are directed to take note of the 
i attending circumstances including the 

• 

	

	exi8ting nOrms and pas a reasoned order 

thereon as expeditiously as possible prefe- 

rable. within a period of one mo'nth from the 

date of receipt of the representation. 

Till the aforesaid exercise Is completed, 

the drder of this Tribunal dated 24.8.99 

passed in O..A.270/99 shall remain operative. 
The 0 'thus stands disposed,go also the 

• 	he tlisc.petition stands dispcsd 

of,.g 	 There shall however, 

be no order as to costs. 

&/._ VICE CHAIRflAN 

1IEIIBER 
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KENbRIYA VIDYALAYSANGATHAN 
uq RegIOnOffiC. 

.i.Q.fl.s msifkiu4 	M&ionC1w1sI 

	

, 	 . ji,i;Ll' lI1012 	Guhsti 711012 

q. 
. 104/99-XVS(GR)/ 	1_ Vj 	 'Datod ;15.02 .2001 

• 	
. 	 1 

	

QIQJQRDEft 	
/ 

In compliance with the order of the Hon'ble 
•. 	 I 	 I. 

• . CAT Giavaótj Bench dated 29.01.2001 transfer of Mr. Suresh 

-- Baruah,1RT from Kendriye Vidyalaya, Borjhar to Ky, Upper 

Shlllong 'ordered vide this office, transfer order No.10-4/ 

9,KVS(GR)1, dated 11/8/1999 is hereby with-drawn. 
• 	

. t7 ( ( L 	LA 
- 	• 	 ( D • K. SAXNTY 7 

ASSISTANT COMMISSIONER 

Copyto:- 	 .. 
\J<"Mr. Suresh\aruah, AU', Kendrlya Vidyalaya, .aorjhar 

	

- . 	;i'---- 2. The 1:rinipa4,'Kendriya Vidyalaya,.Borjhar. 

3.The Dealing'hand (Court casi)E&S(GR). He is requested 
apprise Dr. Todi, IQ/S Counsel to inform the honible CAT. 

ASS1TIsS1ONER 

7 
Z 14 
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- 	 flocnoffice ' ' 	
T1t 	TfT 	aflgaon Chanal, 	

' 

TT 	71 012 	Guwahatu 781 012 

• 

NQ.F .!10 /2Ql/K/S(GR)/j.tQ ) 24• 

 

S 	
'rRXI1SPER ORDER 	 S  

Due to the fixation of ataff ntrencth in 	rLy* • 	
S 	 ViYa1ayiIR for the 'sar 200's2002.. the eitaff 0  in oxcienn or 

	

ths 	 Q'ed 	 crttn Vtdyalttyan in required to b redopoyed against the exietinçj vacanciea in othor • 	(nriy* Via3.iiya. )cCording1y, the following teachers are-redeployed in the Keriya Viya1ayae ehown ain8t their namei in pub3.jc interest with immediate effect. I 	• 	. . . -• • . • . • • •. 	. _• _. _. _. . _. , S S S . S •. -. . . -. 
• S.NQ. Name of the Deniçnat ion Transferred 	Tranferre teacher 	 from X tn 

	

'• 	• 

	

1: 	00 Mr. No 7era34 	PQ'Corrn*L'QO) Hippy Va110y Laitkor Peak 
02. )4r, Raxieh Chand TGT(fliri) 	Jorhat No.1 	Kokrajhar 
03.Smt. Pratibha 	TGT( z) 	Kokrajhar Tp%rN. l3rahma • 	

• 04, sh e  89K, Singh 	PW .• . 

	 ? 3onç 	 No.2 ThZpUr ,  
05, Sh, Z.M. (och 	DrawtngTr, 	Tura 	5 	

Itanagar.N0.2 
Hre. M.Borthakur "PR? 	

" 	
XOC Noonmati Ma1icja0 

Mr. Bureeh Barueh; PR? 	 Dorjhdr Itanaçar,No.2 
08, Mr. Uperra Saha P.RT 	 Monçj 	 Topur No.2 

	

• . 	09 9  Mrs. A .  Nag 	•• 	PR? 	- 	Happy Valley 	Lajt)çor 
Mrs. .8. Paul ,. 	 Happy Valley; Upper Shiilo 
)1r. Shhj. )garwl. PR!I' 

	

	
•,• 	 BRPLI flonigaon New.  

BOnqa1rjon 

	

12, Mrs. P '4 Purk4aat3ia P1T 	1Ipjy Vi'1)e,v. 	1Trr'r  

	

4 	•• 	IItL4IöS44UY : 
	

Tr 

14 Sh. Mger1 inh iut. Att 	A. 	Cajtt' 	Utçi Cantt, 
4 	It. 	 • 	

I 
- 	 - 

4. 

	

S 	• 	. 	S 	 . 	
S 	 1/ 
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• 	•',;•. 	Copy to 	. 	
S 	 I'.V 	uw1i. 

(i) 	Inriividul concornedwjth the cUrectjon to got • .5 	. 	 himaelf/horalf relievod immditt.e1y. 

Al, 
Contd., , , 2/.. 
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t)atgd 

3 	

i"••• 	 . 	
; . 	 . 	 . 	 . 	 . 	 . 	 : 	

:• 	 .. 	
;:; i.: 	• 	. 	. 	. 

(2) 	The PrirLipa3, KV where teac 	i prenerntly 
t f  

with the dtrectio,or1jevej)he concerned e''r 
£mme41;ty ndeIVInt&rMtn 	th4 	 Thi 
incumbent is eligib)Ncto raw'çT1/D7 as per KVS rulea. 
In case teachers on leave/absent he/she should be 
r3,invc, in t),orntii.wtth inuntttte eft!ct, On no 
h/hr,0I4tQvt4tnFJ 	Un alyud. No py and 

• should be drawn n reepect of .th tranl3forred teachr 
with effoct from th.. dite ho.. 	r*livod/doemeit.o hv 
bnun ralinvokl o  

The Princip1. Ky, 4here teacher hn been posted on 
- transfer with the direction to 1ntimixte the date o 

jQining in respect qthe teacher concerned to th 
Bicinec irnmcUrita3.y 	 - 

The óeptty omisaioner(idmn) 	VOtqra.), ew o1hi 
—' with ;e1eence t h 	*tta t, 

dat 	I3i/04/260l Q  
S 	 4 	. 	a 	 •. 	-. 

,.,• 	.. 
F' I 	 I — 
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; 	 ?. 	 . 	. 	•.: 
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Iowa fit 

'1 1 i'AL'\yJ\ 	'31tjtIThI4 	 / 
131 A A k * 	

.t .•g(j 

lC#ofluLjni ftriP 	c 

I t . . 

 
	1) 	

) 	
; C. 

tiirnt( .ton r, 	 .. 

' I 	't- Ji cit J 	i 'i L t . ft o ct 	i j t t. has • 	 , 	 • 	". Utcj i. ora i of j(l 1 

if 

Subs 	u; 	 Iii nt. and Lrnzscø1d n,1,ij 	ff w 	 I  

0; 

.: 	. 

3 ir/Ma3arsi, 	 . 	 . . .h,.f. .? 	
: 

•i'I)'. 	Z ) rc.) .) otIL1 	i:or nct lSflt:flic,1 tt 	Of . t:.(E1(.'1 tip 	ikIiJ.it thu ' . ..)I000.  reç) i.cirt 	 .I.si )efl)(IjO t:.c., Lltçs 	11(çi1•vIII ci 'et,n rIuttI1)e (•1 1 1 cd 	O- L,_q(, I s V 	J >i'i 	c.c ins t ssctc • 1 	j t 	ti ,' ci f C'U 4 
t.L is Antarved Lh I UI IUUtg CIfl( 1  I rJLitSU '..U)L) ) OL p0L" tIij whö 5  
hctvo b0o13 romlarsnJ shplus has flot_ heprj dOI)cs In 'ac'cc.)l dst1Ije17, 	'b4 
uitjt t ho (.Io( jc;  I Oil tkeit itiL hWM0.0 tjh9 ofj ) umiakatltr  
CostII.O:I.os1eLIl 	hold on 13 75 710 ,  t 	 é41j.;I 
decision in the ASitit. 
to he t1 ptc'd for dJuUnouj. of 
Ct IUJII 	5..P('l 1)010'.! s 	• 	

L 	' 	
14  / 	LA 	t•1 

I 	I/J•P 	
)' ,.;\ 0 	......... 	 .TeaCIIers who ho vu rrzfl(Iere& 

/ siwiu In OIaEfCiJ.11y c1u to tht rnodiioatjono ih 
are the ones 0 riferrcid to as automa tla JAMMUP  0 	

ou.upiu. in such C?eR the toactior o1 the pattj  
( 	

cI:ory . who }it<l tttn ion et ut: 	jfl this Vi a1y
cularm  
 ;it4, sitovo out 	rj U !t I,) 	

• 	, 	I 	 £ :hi)i iIu 	l 0 	
0 	 . 	•. 	.,I 	l.t 	,. 	5  0 	 0 	, 	 ••. 	0 

13. 	CI).".'J. 1.) 	tJt'P1t)S 	'.11 ics t:e.flfl create.);uipJUj Co(iI5fltCM 1  0 

	

	
J.ncj oi. a t. each(•lr WhIçti no vace imy . exiu tQt(I it'.1i (j 	J5. 

Vi.dy1avt. . Its such canèn adjutjnerit by 
bn.rcoi - tc1 to only aftcr obl:airsthg Lho  
ono ot Lh 	icI..Litq '[itcui;ibr  
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 ?Q. . 2. 	,vi.r.y gst;.t J.na 	of: •  itiLer req Loss.i  / 	

I)CCSI Itc LIt L'ick it) V Jly) of the EIUrplIJ9 	'c'! 1 	;1L3 1 	li 	cit 
from 1:10 cc'l;ipUtrij(d. pi:.t.c'rity 3. i.(Jtft • 	Tht. ii I 	'o bsun 

i lot oI jis'o.s: ti3nco . for ; -iil .i3 '.Tt1(I\ 	cPurpil 
w I,Lh:lii th, 	tç;I ott, 	Ac!t'.c,tsittiu 1 	l\'JIni 	ItL• I,st.1l 	'rif 1 !'• 

L lllipti.ctLjoi,; oE thç, ed. 	'see o1 lJUjJ.UjI not Lxi 	 Cc'sicert 'd '2'lJ ort:e tv t) 	tniiEr'.tt.......... Conts.jnh l::L 	o 	tcsary to wipe out ' the urp.'' 
o that II: does riot <:oritj,sn'.i, to be a dla.n 'u c.w: 4 	 .'I 1. 	 .JI'.s 	'v e1ostrci 	:Sali,ct 5. hiito no deparLur 	ircm The :'d.i1 

5. y 	LIi' 	Il.';ii.) 	cI 	( ()vI;:tic)J - q 	f)1 	.t"1'.iitCt 	......'.r,''r 	in 	•. ,.Tb.t.IlI:htti 	 'I .it 	nI. 1. 	
0 	 . 	•. 	.I 
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\sirj<' 	pt:I..iI. y 	Li.i' 	i,hi'i•i,.i 	51 	It:, 	ç 	..,.' I 	;!.. 	 •., Iç.0 I)o .5 . Ii 	I 	hyt3 	1'r 	 :.,. 	......... 	..........................I 	. 
'u'tiit 	.'IT4V . 	ithis 	t.!ir'.''.,...........................h.  
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KE[RItA  

XC, Ifl5titut1oLajZrea, 
Ghahid Jeet Singh Marc', 

D9lhj ; 110016 

3i-:.39.' 	. 

1The Msictat cmisione 
•. : rjYa Vialaya Sancthn, 

.iA. 	c19JQJ, ozt ices. 

Qir,4iadm, 

•...................8anthan has since iasue:a few urders of merger/ 
.closureLof Rndriya VicIyalayas. These orders will-require 
• re- 

 
deploymer$. of. teachers. This process is required- to be 

initiated..at cornpleteó by the concerned issistant.Ccmiss.ione:s. . . 
It has been ecided that the surplus' staff may be -transferred 

-..acjainst'.neaX8t available vacancies- within the region.-'.Proposals 
'for iinter-Ieiona1 trapsfer4of surplus stif may b sent to this 
o fice 1wheryer it is not possible to redeploy them within the 

'reciionon7 of vac-ancies.  

f' ;sAncuqployaei who has'the longest 	yLin thc,comhinod 
iCntiflô 	UplU in re,v,U u 

	

I 	 I 

Yours faithfully, 

SX 

I 	
(Dr. P.K. Tiwari) 

Deputy Cmiiistioner(rtdmn ) 

qK C  
0149C, 

1A 

• 	 .. 	 • 	 • 	
5 	 °. 	

• 5; ' 	 . 	 ,- 	 . 	 •;''• 	 • 
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